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THE CONTINGENCY FUND OF INDIA ACT, 1950
AcT No. 49 oF 1950!

[14th August, 1950.]
An Act to provide for the establishment and maintenance of Contingency Fund.
BE it enacted by Parliament as follows:—
1. Short title.—This Act may be called the Contingency Fund of India Act, 1950.

2. Establishment of the Contingency Fund of India.—2[(1)] There shall be established a
Contingency Fund in the nature of an impress entitled the Contingency Fund of India, into which shall
be paid from and out of the Consolidated Fund of India a sum of *[fifty crores of rupees.]

*[(2) On and from the date on which the Finance Bill, 2005 receives the assent of the president,
the sum which shall be paid from and out of the Consolidated Fund of India into the Contingency
Fund of India under sub-section (1) shall stand enhanced to five hundred crores of rupees].

°[(3) On and from the date on which the Finance Bill, 2021 receives the assent of the President,
the sum which shall be paid from and out of the Consolidated Fund of India into the Contingency
Fund of India under sub-section (2) shall stand enhanced to thirty thousand crores of rupees.]

®[Provided that during the period beginning on the 28th day of July, 1999 and ending on the
31st day of March, 2000, this section shall have effect subject to the modification that for the words
“fifty crores of rupees”, the words “five hundred and fifty crores of rupees” shall be substituted:

Provided further that during the period beginning on the 24th day of January, 1998 and ending on
the 31st day of March, 1998, this section shall have effect subject to the modification that for the
words “fifty crores of rupees”, the words “thirty-two thousand four hundred and ninety crores of
rupees” shall be substituted.]

T * * * *

3. Custody of the Contingency Fund and withdrawals therefrom.—The Contingency Fund of
India shall be held on behalf of the President by a Secretary to the Government of India in the
Ministry of Finance, and no advances shall be made out of such fund except for the purposes of
meeting unforeseen expenditure pending authorisation of such expenditure by Parliament under
appropriations made by law.

4. Power to make rules.—2[(1)] For the purpose of carrying out the objects of this Act, the
Central Government may, °[by notification in the Official Gazette,] make rules regulating all matters
connected with or ancillary to the custody of, the payment of moneys into and the withdrawal of
moneys from, the Contingency Fund of India.

°[(2) Every rule made under this section shall be laid, as soon as may be after it is made, before
each House of Parliament, while it is in session, for a total period of thirty days which may be
comprised in one session or in two or more successive sessions, and if, before the expiry of the
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. The Act has been extended to Goa, Daman and Diu by Reg. 12 of 1962, s. 3 and Schedule.; Dadra and Nagar Haveli by
Reg. 6 0of 1963, s. 2 and Schedule I; and Pondicherry by Reg. 7 of 1963, s. 3 and Schedule I.

. Section 2 numbered as sub-section (1) by Act 18 of 2005, s. 115 (w.e.f. 13-5-2005).

. Subs. by Act 81 of 1976 “thirty crores of rupees” (w.e.f 26-8-1976.)

. Ins. by Act 18 of 2005, s. 115 (w.e.f. 13-5-2005).

. Ins. by Act 13 of 2021, s. 127 (w.e.f. 28-3-2021).

. Subs. by Act 4 0of 1998, s. 2 “for Proviso” (w.e.f. 26-12-1997).

. Ins. by Act 10 of 1972, s. 2 (w.e.f. 9-2-1972).

. Section 4 renumbered as sub-section (1) by Act 51 of 1982, s. 2 (w.e.f 20-10-1982).

. Ins. by s. 2, ibid. (w.e.f 20-10-1982).
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session immediately following the session or the successive sessions aforesaid, both Houses agree in
making any modification in the rule or both Houses agree that the rule should not be made, the rule
shall thereafter have effect only in such modified form or be of no effect, as the case may be; so,
however, that any such modification or annulment shall be without prejudice to the validity of
anything previously done under that rule.]
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e fawelt, 4 e, 2021

LA, 721(30).—FT OwaH, 9ed it arhtenawar A srfafaaw, 1950 (1950 #7 49) #r
T 4 FTRT Y& ARRAT T TINT I gU, FIT i S eHahar (Arer =29, 1952 FT ST Herrea Fe %
foro Merferfeaa e aamd 8, eraiq -

1. (1) = == &7 wfere 91 9 it srwfeasar [ (Femae) e, 2021 1
(2) T TISTIS § Ieh TRTA T AT T T i |

2. ATd #Y swwfeRwar Afer e, 1952 % -
(i) e 3 % worme e, FRerferfera e T ST, srerie -

“3. AT [t & =i Yaad qHqed T, At T A O & YA & o gtee, &
AT, =47 (90T F =7aarei= et STy #7597 ¥ 9, gueq AT rwteas iy A,
gt=a, O ware, 237 9T & AR & T9Tq, ated, & w9y, At w1 @9 F Sqaed
T AT ST
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(ii) e 4 ¥, “sfre 1 9T ersal % T U, ‘=T fAanr aes T ST
(iii) = 5 % =1 o, Referied =as w@r Susm, sred -

“5. srafera Wt F e smees, af=e, B 9=re, =27 f{awr i B S sie 92 sar F
gt F oo emaeq, Faw 4 § swatag O §, af=, B d=, aftds w9 fGaer 1 &o
ST,

(iv) e 7 % = w=, Mferfea s T s, oraiq -

“7. AW THT FA a1 A9 Al T Wi, S| Ut &6, e a7 Gafaanr mEtee g,
S et "ay g 9 =37 & At e qfT @ fore =& G w2, % swsfiat g gfaet
g i T2 wfery fEatateat o wemerg g "Etea ST girer Y ST sttt wi it i
STTUAfY 17
(v) 7= 8 % 3t (1) & e o, Meferfaa Fem T STosT, s -

“(1) =8 Y& ATy a9t =2, 998 1 T5qd Aq0F THATl & Jedq § qd a6 [a\aHd agi

AT SO, St& @& UET STE SUHAH (2) % Suadl & AqHIT AR eaE i § O ar9e T5i @ter
AT T Er 1

[FT. &. 4(13)-aT.(THE1)/2021]
el T F=gTei, 6 afua

fooqur : g7 9w W % o, § gear w68 1358, arE 30 JATs, 1952 F1T eI fhu Tw o

(i) mr.#1.4. 1181, 9= 03.10.1953
(ii) =T.#1.59. 901, aTEr= 01.06.1963
(iii) |T.AT.A. 1778, a8 27.11.1971

(iv) &, 1, afE 07.01.1989
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MINISTRY OF FINANCE
(Department of Economic Affairs)
NOTIFICATION
New Delhi, the 4th October, 2021

G.S.R. 721(E).— In exercise of the powers conferred by section 4 of the Contingency Fund of India Act
1950 (49 of 1950), the Central Government hereby makes the following rules further to amend the Contingency Fund
of India Rules, 1952, namely:—

1. (1) These rules may be called the Contingency Fund of India (Amendment) Rules, 2021.
(2) They shall come into force on the date of their publication in Official Gazette.
2. In the Contingency Fund of India Rules, 1952, —

(i)  forrule 3, the following rule shall be substituted, namely: —
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“3. An amount equivalent to forty per cent of the Fund corpus shall be placed at the disposal of the
Secretary, Ministry of Finance, Department of Expenditure for the purpose of meeting unforeseen
expenditure, and beyond this limit, all further Contingency Fund releases shall be made with the approval of
Secretary to the Government of India, Department of Economic Affairs, after the approval of Secretary to
the Government of India, Department of Expenditure.”;

(if) in rule 4, for the words “Department of Economic Affairs”, the words “Department of Expenditure” shall be
substituted;

(iii) for rule 5, the following rule shall be substituted, namely: —

“5. Applications for advances required shall be made to the Secretary to the Government of India, Department of
Expenditure and applications for advances of new loans shall be made to the Secretary to the Government of India,
Department of Economic Affairs, in the manner provided for in rule 4.”;

(iv) for rule 7, the following rule shall be substituted, namely: —

“7. A copy of the order sanctioning the advance, which shall specify the amount, the grant or appropriation to
which it relates and given brief particulars by sub-heads and units of appropriation of the expenditure for
meeting which it is made, shall be forwarded by the Ministry of Finance to the Audit and Accounts Officers
concerned.”;

(v) for sub-rule (1) of rule 8, the following sub-rule shall be substituted, namely: —

“(1) All expenditure so financed shall be regularised through the Supplementary Estimates presented to Parliament
unless such advance has been resumed to the Contingency Fund in accordance with the provisions of sub-rule (2).”.

[F. No. 4(13)-B (SD)/2021]
ASHISH VACHHANI, Jt. Secy.

Note : The principal rules were published in the Gazette of India vide number S.R.O. 1358 dated 30" July, 1952 and
subsequently amended vide numbers-

(i) G.S.R.1181 dated 03.10.1953
(i) G.S.R.901 dated 01.06.1963
(iii) G.S.R. 1778 dated 27.11.1971
(iv) G.S.R. 1 dated 07.01.1989
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